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For the Petitioner,

For the Ftespond ents.

None,

Shri f^.L, Verrna,
Coure si,

Jb'DGEf^ENT (DRAL)

{3y Hon'bls r^r, Dustica V.S, Malimath,
Chairman)

The petitioner cams to the Tribunal being aggriewed by

the claim of ths respondents for a sum of Rs.2l,e53.55 by way

of compensatian for use and occupation of the quarter allotted,,

to him. The petitioner hawing continued on the strength of

tiiB interim order msde by the Tribunal during the psndency of

the prsv/ious proceedings rsgarding correction of hia date of

birth, ths casa of the pBtltioner is that hs uas only liable to
pay ths normal lioanse Fae for use and occupation of ths qusttsr,:®
allotted to him and not any componsatior, by way of dameges In
a«»as of the anount of the llcenaa fee. OurlnB the pendency
of these prooeedlnga, en order came to be made by the Assistf.rt
Director o. ^staces, copy of which has been prciduoeo' as Ann^^
to the reply. The said order makes It olaar that the earlier
decision has been modifiad and a decision has been taken on^y
to recover the normal license fee and not any higher amount by
ue-y of penal rent or damages. The amount queniified as
recoverable from the-petitioner has also been reduced to Rs l,5j 7I
In the order sheet of this case dated V.l.lseB, the Tribunal h.,'
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ofnf^d thHt ths Rasijonciiirits ere not claiiring sny daniagss foi: the
O V cs ^ •-•' - • ♦

use of Government quarter allotted to the petitioner and thsy r^re

only confining their claim to ns,1452,70 on account oi oaiGncs

licance foe. That,in our opinionjiB the clear effect of the oroer

pfiSsBd during the pendency of these proceedings as i;® r Annexure 20
dated 14.10.1987. Thus, by the action ef the respondents. reli^sf

stands granted. Hence, no further orders in these procesdinQS are

cslled for except to note th&t the impucjned crder stands supeirsBded

by the order Annexur 0-20 dated 14,10.1507., '"J'ith chit, clar 11 i

this G.A.- stands disposed ofa I'io costs.
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